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NOTES OF THE REGISTRY 

. 	L\j 

ORDERS OF THE TRIBUNAL 

ATED 0803.2001.. 

VA 	 hri S.mohanty,learned COUE1Sd for the 

1P2 ppliCaflt and Shri s.R.PatMaik,learned AdditiOnal 

II 
tandirg Counsel for the Railways are present. 

eard both sides and peruse-I the records. 

/ 

	

	 The two applicants are the sons of 

the deceased railway employees DhanOO Majhi. 

:n this application they pray for issue of 

LtreCtiOfl to the aespondents to release the 

gra1itY.CS.Lea"e salary etc, and other benefits 

of their late father in their favour, in the 

counter filed by the Departmentiit is stated 

that an amount .f 	 providtt 

i*d has since been paid to the deceaS4 by order 

dt€d 193•97,Lerned counsel for the 

aPPliC1t does not disp1te the same.S0 far as 

the other dues as legally admissible to the 

deceased and payable to the applicants as sOflS 

it has been admitted in the cou*ter that s.viCe 

;ook of the ceased whiCh was Lost has since been 

reconstructed and the same has oeefl sent to the 

Accu.flt5 Department for necessary actiofl.In 

other w•Ms the aespndents admit that the 

deceased is entitled to the benefits Like GIS 

Leave salary qrab.iitY etc.aS per i.. 

In ttis vi*i of the matter,the 

Respondents are directed to pay and disburse 

the gratuity,GIS ,1.eaVe salary etc. of the 

deceased to the two applicants within a period 

of 120  days from the date of receipt .f a copy 

of this order. 

The oigiaaI. Application is 

accordinglY ull.wed.NO costS. 
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